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BEFORE THE NATIONAL GREEN TRIBUNAL 

(SOUTHERN ZONE) CHENNAI 

 

ORIGINAL APPLICATION No. 176 OF 2023 
 

In the matter of: 

 

 
Ravula Viswaroopa Reddy 

                                             ......... Applicant (s) 

 

 
Versus 

  
Union of India & Ors.                                                         

.....Respondent(s) 

 

                                                                                     

  

REPLY AFFIDAVIT FILED ON BEHALF OF RESPONDENT NO. 3, CENTRAL 

POLLUTION CONTROL BOARD 

  

I, H. D. Varalaxmi, D/o Shri H.S. Devaiah, Hindu, aged about 55 years and having office at 

the Regional Directorate – Chennai, Central Pollution Control Board, 2nd Floor, 77-A, 

Ambattur Industrial Estate, Chennai – 600 058, do hereby solemnly affirm and sincerely state 

as follows: - 

 

1. That it is humbly submitted that I am presently working as Scientist ‘E’ & holding 

charge of Regional Director (Chennai), Central Pollution Control Board (hereafter 

referred to as “CPCB”) and have been authorized to file the reply affidavit on behalf of 

Respondent No. 3. I am fully conversant with the facts of the case and am competent 

and authorized to depose and swear the present affidavit. 

 

2. That CPCB is a statutory board which has been constituted under Section 3 of The 

Water (Prevention and Control of Pollution) Act, 1974. It performs the functions 

assigned to it under The Water (Prevention and Control of Pollution) Act, 1974 

(hereinafter referred as Water Act, 1974), The Air (Prevention and Control of Pollution)  
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Act, 1981 (hereinafter referred as Air Act, 1981) and The Environment (Protection) 

Act, 1986. 

 

3. That it is humbly submitted that similar case against the Respondents No. 8 & 9 in the 

matter of Original Application No. 108/2023 Vaspari Lingaiah & Ors Vs State of 

Telangana & Ors is pending before the Hon’ble National Green Tribunal, Southern 

Zone, Chennai in which CPCB is Respondent No. 4. The submissions made in this case 

O.A No.176/2023 is part and parcel of the case O.A No.108/2023. 

 

4. That it is humbly submitted that the grievances made in the application is related to the 

pollution of water and soil caused by the units of Respondents No. 8 & 9. In this 

regard, it is humbly submitted that the State Pollution Control Boards (hereinafter 

referred as SPCBs) have been constituted in States under Section 4 of the Water Act, 

1974 and under Section 5 of The Air Act, 1981. Thereby, SPCB's perform the functions 

and implement the provisions of these Acts in respect of territories falling in their 

territorial Jurisdiction respectively. Thus, Telangana State Pollution Control Board 

(hereinafter referred as TSPCB) is empowered to implement the provisions of these 

Acts against the units of Respondents No. 8 & 9.  

 

5. That it is humbly submitted that CPCB has received grievance dated 21.12.2021 from 

Sh. Sravan Kumar, Advocate, New Delhi regarding illegal discharge of untreated 

chemical water in adjoining agriculture lands by various drug industries around 

Pochampally Mandal, Yadadri-Bhuvanagiri District and same was sent to TSPCB for 

necessary action and submission of Action Taken Report. The copy of grievance is 

attached as Annexure 1. 

 

6. That it is humbly submitted that TSPCB has taken action against the units 

of Respondents No. 8 & 9 and the Action Taken Report submitted to CPCB is attached 

as Annexure 2. 
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7. That it is humbly submitted that TSPCB has carried out inspection of these industries 

as per order dated 29.09.2023 in the matter of O.A No. 108/2023 and the copy of the 

report submitted in the matter is attached as Annexure 3. 

 

8. This answering Respondent further craves leave of this Hon'ble Tribunal to file further 

reply, if required, in future. 

 

9. That this answering Respondent, CPCB, shall abide by any order or directions passed 

by the Hon’ble Tribunal in the instant OA. 

  

 

Deponent 

 

 VERIFICATION 

 

It is verified that the content of this Reply Affidavit is based on official record and information 

available in the office are true and correct. Nothing has been concealed therein. 

Signed and verified on this 22nd day of February, 2024 at Chennai 

 

Deponent 

  

 

 

  

Counsel for CPCB 

COUNSEL FOR CPCB

Dated at Chennai on this 22nd day of February,2024



कें द्रीय प्रदषूण नियंत्रण बोर्ड 
जिसंपकड  विभाग 

 

CB-PR/PG/2021-22                                                                                                                                                  ददिांक: 23/12/2021 

 

बबषय:  Illegal discharge of untreated chemical water in adjoining agriculture lands by various Bulk 

Drug and Pharma Industries in Pochampalli Mandal, Yadadri Bhuvanagiri District of 
Telangana State – reg. 
 

संख्या: PMOPG/E/2021/0598010 dt 21/12/2021 

 
 
   
 
   
 
 

सीपीसीबी िे इस सािडजनिक शिकायत की प्राप्तत में है। श्री Sravan Kumar, a resident of 6461, 2nd Floor, Block 8 Lane 

3, Dev Nagar, Karolbagh New Delhi  की शिकायतकी संदभड: उपरोक्त विषय पर है”। पयाडिरण, िि और जलिायु पररितडि 
मंत्रालय द्िारा अगे्रवषत इस शिकायतकी पूणड वििरण Annexure-I & II पर संलग्ि हैं। 
 

यह प्रेवषत ककया जाता है कक " शिकायतकी के निपटाि के शलए आिश्यक कारडिाई करें और आिेदक और इस जिसंपकड  
विभाग को एक कारडिाई कॉपी के साथ सूचित करें। 
 

 

 
(एम. के. िौधरी)  

प्रभारी - जिसपंकड  विभाग 
 

 

DH- IPC-1 

 

 

 

 

 

 

 

 

 

 

 

 

 

 

 

 

 

 

 

 

 

4
Annexure 1



Annexure-I 

Registration number: PMOPG/E/2021/0598010 Print 

Name: Sravan Kumar Date of receipt: 21/12/2021 

Address: 6461, 2nd Floor, Block 8 Lane 3, Dev Nagar, Karolbagh New Delhi 

District name: Central Delhi: State name: Delhi 

Mobile no: 9811237009  Email id:  advsravan@gmail.com 

Attached supporting document (If any) 

Grievance description 

Sir, this complaint is made to bring a very serious issue relating to Environment Pollution and 
inaction of Union Ministry of Environment, Forest, CPCB, Telangana Pollution Control Board, District 
Collector of Yadadri Bhuvanagiri etc even after complaints made by me on 1.11.2021. 
I have made email complaint to the above authorities on 1.11.2021 on illegal discharge of untreated 
chemical water in adjoining agriculture lands by various Bulk Drug and Pharma Industries in 
Pochampalli Mandal, Yadadri Bhuvanagiri District of Telangana State. The photographs with date. 
Geo coordinates also provided with the email complaint. I am attaching the complaint with this 
grievance for your kind perusal. 
Till date no authority has acknowledged the receipt of the complaint and no authority has sent the 
status of the action. I am told by the villagers that they have made complaints to Police, Revenue 
and Pollution Control Authorities several times but they are not taking permanent measures to stop 
unbearable pollution caused by several industries in Yadadri Bhuvanagiri District in Telangana. 
That the Pollution in Pochampalli Mandal of Yadadri Bhuvanagiri District and surrounding areas is 
very massive resulting complete damage of Surface and under ground water, soil in agriculture lands 
and further causing foul smell from the industries. 
It is unfortunate that the authorities are not acting on the pollution for several years. The enforcing 
authorities are not conducting periodical inspections and not taking action on the industries due to 
corruption or influence of the Polluting industries and Politicians. This has been causing immense 
loss to productivity, loss of livelihood, pollution to food chain, death of animals etc. The Ministry of 
Environment Forest has categorized the Bulk Drug Industries, Formulation Industries as low polluting 
industries which is not correct. Due to Bulk Drug industries at Patancheuru,Bollaram Area of 
Telangana, the entire surrounding areas have irreparably got damaged. Now same industries have 
setup their units in Yadadri Bhuvanagiri District near Hyderabad of Telangana. 
I came to know that the Union Government has started grievance clearance week to look into the 
problems of villages across the country. In this connection, I request you to direct the authorities 
concern to take action on the attached complaint and see that they will take permanent measures to 
avoid pollution from the Bulk Drug and Pharma industries in Yadadri Bhuvanagiri District of 
Telangana State. 
Further I also request that the MoEF may revisit the category of Bulk Drug and Formulations as the 
industries are causing severe pollution in Telangana due to nominal verification by SEIAA while 
granting Environment clearance and lacks supervision by the State authorities due to corruption and 
lack of sufficient staff. 
Kindly do needful. 
with regards 
Sravan Kumar 
Advocate, Delhi 
Name of organisation(s) where grievance is pending 
1. CPCB Div. 2. Government of Telangana 

Type of receipt 
Transferred 

Forwarding remarks 
Please take necessary action. 
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https://pgportal.gov.in/CPGOFFICE/GrievanceDetails/GrievanceDetails/UE1PUEcvRS8yMDIxLzA1OTgwMTA=


CENTRAL POLLUTION CONTROL BOARD 
Ministry of Environment, forest & Climate Change, Govt. of India 

 

 

 
Regional Directorate (Chennai), Second Floor, 77 - A, South Avenue Road, Ambattur Industrial Estate, 

Chennai, Tamil Nadu 600 058 
Mobile: 9449004165, E-mail: rdchennai.cpcb@nic.in, cpcbrdchennai@gmail.com,  

 
Head Office: Parivesh Bhawan, East Arjun Nagar, Delhi – 110 032 

Telephone: 011 – 43102030, Fax 22305793, 22307078, 22301932, 22304945 
 E-mail: cpcb@nic.in, Website: www.cpcb.nic.in 

 

F. No. Tech/03/PC (TSPCB)/RDC/2022-23/19             April 29, 2022 

To 

 The Divisional Head – IPC-I 

 Central Pollution Control Board 

 “Parivesh Bhawan” 

 East Arjun Nagar 

 Delhi – 110 032 

  
  

Sub: ATR from TSPCB for the public grievances regarding illegal discharge of 

untreated chemical water in adjoining agriculture lands by various drug industries 

around Pochampally Mandal, Yadadri-Bhuvanagiri District. 

  

Ref: CPCB note CB-PR/PG/2021-22 dated 23/12/2021 
 

 

Sir, 

 With reference to above, Telangana State Pollution Control Board (TSPCB) inspected 

11 bulk drug industries in Pochampally Mandal, Yadadri-Bhuvanagiri district and issued 

closure direction under section 33(A) of Water (Prevention and Control of Pollution) 

Amendment Act, 1988 on March 2, 2022 for not complying with TSPCB directions & consent 

conditions for 10 industries and 50% production capacity for one industry (M/s Hazelo Labs 

Pvt. Ltd.). Further, TSPCB issued Temporary Revocation of closure order for a period of three 

months to five industries on April 26 & 27, 2022. The copies of the directions are enclosed 

herewith for further necessary action please.  

 

 

Yours faithfully 
 

 
(H. D. Varalaxmi) 

Regional Director 

Encl: As above 
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